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Many Hon. Members rose—

Mr.  Deputy'Speaker: Should  we
spend so much time on monkeys?

The Convention Resolution of 

1949

•1892. Shrl K. C. SodliSa; (a) Will 
the Minister of Railways be pleased 
to state whether the Convention Re
solution of 1949 is still in force?

(b) If so, how is its clause (4) be- 
.Ing put into effect if the capital in
vested in Railways  is not ascertain- 
-ed?

The Parliamentary Secretary to the 
.'Minister of Railways and  Transport 
(Shri Shahnawaz Khan): (a) Yes, it 
is still in force.

(b)  There is uo difficulty in giving 
effect to clause 4 of the  Convention 
Resolution of 1949 as the capital in
vested in Railways is a definitely ascer
tainable sum.

Shri K. C. Sodhia: How do we cal
culate the interest if we do not know 
the sum invested in its entirety?

The Deputy Minister of  Railways 
and Transport (Shrl Alagesan): It is
« definitely ascertainable sum and the 
Interest is calculated at 4 per cent.

Shri K. C. Sodhia: We must know 
the capital before we can calculate the 
interest.

Mr. Deputy Speaker: With respect
to such matters as these, the Resolu
tion of the Convention is a matter of 
record.  The details will .kindly  be 
studied by the hon. Member before he 
pursues this question.

Shri K. C. Sodhia: I have been study
ing it for the last one month. Sir.

Mr. Deputy-Speaker: What is the 
<luestion?

Shri K. C. Sodhia: My question is: 
unless there is the valuation of  the 
capital locked up in the Railways, how 
is it possible to calculate the interest

and how is it possible to take that in
terest from the Railway earnings  to 
the Central exchequer?

Shri Alagesan: I may inform the 
hon. Member that the capital is a 
definitely ascertainable sum, and on 
that sum 4 per cent, interest is cal
culated.

Shri K. C. Sodhia: Are we not adding
every year to lhat capital?

Shri Alagesan: Yes, Sir.

Mr. Deputy-Speaker: I find there is 
a confusion as regards the capital at
charge and the total value of all the 
assets.  It does not depend upon the 
value of the assets.  Every  budget 
gives the amount that has been lent or 
the capital at charge so far as  the 
Railways are  concerned. I  do not 
think it is necessary......

Shri K. C. Sodhia: We are investing 
every year a certain amount of capital. 
What is that capital up to date? That 
is what I want to know.

Shri Alagesan: I may inform  the 
hon. Member that for the year 1952
53 the capital t̂ charge for purposes 
of paying dividend was computed at 
Rs. 825*84 crores.

Free  M\rket of Foodorains

*1893. Shri K. C. Sodhia: (a) Will 
the Minister of Food and .Agriculture 
be pleased to state  whether Govern
ment propose to introduce free mar
ket in various foodgrains along with 
rationing in the rationed areas?

(b)  If not. what are the <rhief diffl- 
culties in the matter?

The Deputy Minister of Food  and 
Agriculture (Shri M. V. Krlshnappa):
(a) The introduction of free  market 
in various  foodgrains  in  different 
States along with Government distri
bution through fair price shops  has 
been made during the last  several 
months.  Even in  the  statutorily 
rationed areas there is now a  free 
market so far as coarse grains  and 
wheat flour are concerned.  Wherever 
the extension of the idea of free market 
along with Government distribution 
as a ̂feguard is desirable or feasible, 
the Centre will generally not oppose 
such a proposal from the State Gov
ernments.

(b) Does not arise.

Shri K. C. SodhU: Who wUl make 
the proposal in the case of Delhi?

. 8M K. IL Bsinc Members of Parlia
ment.




